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INVITE 

It is with great delight and enthusiasm that we bring to you the CNLU Law Journal, Volume IX, 

2019, a literary endeavor undertaken by Chanakya National Law University, Patna. It seeks to 

provide a forum where the legal fraternity can address diverse issues in the field of law. It 

encourages writings that deal with complex problems in diverse fields of study such as Sociology, 

Political Science, Public Policy and Economics in the context of Law. It is an annual, peer-

reviewed, blind academic journal which consists of articles, notes and comments and book 

reviews. The Editorial Board urges legal luminaries, scholars, jurists and law students to contribute 

towards the creation of substantive, thought-provoking and informative work that has significant 

social undertones and universal appeal.  

The success of the last eight issues bears testimony to our diligent efforts in furtherance of the 

same and we take this opportunity to re-affirm our determination to bring forth a quality journal. 

In this pursuit, the Journal seeks to uphold its reputation for celebrating original and innovative 

work of great socio-legal significance. 

In respect of the above, we invite entries from your institution and look forward to your 

contributions to the Journal.  

The last date of submission for the entries is July 07, 2019.  

Thanking you in anticipation.  

Due regards,  

Editorial Board, CNLU Law Journal.  



EDITORIAL BOARD POLICY 

The CNLU Law Journal aims to encourage writings that cut across disciplines like Sociology, 

Political Science, Public policy and Economics in the context of Law.  

CLJ invites contributions under the following categories: 

ARTICLES: The article should be a comprehensive review of contemporary relevant legal 

issue(s)/question(s) that need to be analyzed and presented. The article must be clear on the topic 

that is dwelt upon and lucidly presented without any ambiguity. The author’s stand on the issue(s) 

should be expressed with clarity. The word limit for the submission is 4000 – 8000 words, 

exclusive of footnotes and abstract. 

NOTES AND COMMENTS: Notes and Comments may include a brief analysis of a recent 

judicial pronouncement, legislation, book or any legal issue of relevance. The word limit for the 

submission is 2000 – 3000 words, exclusive of footnotes and abstract. 

BOOK REVIEW: The books that are reviewed should be concerned with legal issue(s). The 

review must be critical analysis of the main issue(s) and must contain the author’s view point of 

the issue(s). The word limit for the submission is 2000 - 3000 words, exclusive of footnotes and 

abstract. 

SUBMISSION GUIDELINES 

 All the authors are required to submit their details in the form as given in the link. Please 

Click Here. 

 If any author does not submits the form then the manuscript of the author shall not be 

considered for publication. 

 In case of co-authorship, both the authors are required to submit the form separately. 

 Submissions are to be made only in electronic form. They are to be sent on 

editorial.clr@gmail.com. 

 Submissions must be in MS Word (.doc or docx.) format only. Submissions made in any 

other format shall not be considered. 

https://docs.google.com/forms/d/1imr3zuUpwJJn6fVgjMswIEimuZ6BvhXQJqxoNFNsm0c/edit
https://docs.google.com/forms/d/1imr3zuUpwJJn6fVgjMswIEimuZ6BvhXQJqxoNFNsm0c/edit


 ABSTRACT - All the entries shall be accompanied with an abstract which should be of 250-

300 words, explaining the main idea, objective of the article and the conclusions drawn 

from it. The Abstract must include the author(s)’ name and college/institution as a footnote. 

The abstract has to be provided in a separate file. 

 MAIN TEXT - Times New Roman, font size 12, 1.5 spacing, justified alignment, with a 

margin of one inch on all sides.  

 FOOT NOTES - Times New Roman, font size 10. Substantive foot notes are accepted. 

Speaking footnotes should be avoided.  

 CITATION-The Bluebook: 19th Edition shall be strictly adhered to.  

 Co-Authorship is allowed up to a maximum of 2 authors. 

 Both single and co-authored (a maximum of two authors) entries shall be accepted. 

 Only one submission per author is allowed. In case of multiple submissions by an author, 

all the manuscripts submitted by the author shall be rejected at the outset. 

 In case any author submits multiple papers either with same author or with a different 

author, all the papers submitted by the author shall be rejected out rightly. 

 The submission must be original work of authors. In case of gross plagiarism, the 

manuscript shall be rejected directly. 

 The relevant sources should be duly acknowledged as footnotes. The decision of editorial 

board in this regard shall be final. 

 The manuscript shall be original and unpublished. 

 The subject of email shall be ‘Volume IX, CNLU Law Journal’. 

 Specifically, in context of a BOOK REVIEW, the submission should include relevant 

information like the title of the book reviewed, names of the author(s)/editor(s), publication 

information (name, place and year of publication), total no. of pages, etc. in a separate file. 

 No submission shall be accepted after the deadline. 

 The work must be on any contemporary Socio-Legal Issue.  

 All the manuscript shall be submitted in English Language only. 

 The language used must be formal and clear, adhering to the submission guidelines of the 

Journal. 

 



PUBLICATION POLICY 

 All the submissions should be original, neither previously published nor in consideration 

for any other publication.  

 The Editorial Board will follow the Anonymous Peer-Review policy for judging the 

submissions.  

 The Editorial Board reserves the right to reject or edit any article whose content is offensive 

or defamatory, explicitly unethical or if it supports racism, sexual or religious 

discrimination, illegal activities or terrorism; similarly an article may be refused if the 

Board deems that it might harm the political or religious sensitivity of interested readers in 

any manner.  

 The Editorial Board reserves the right to disqualify entries on account of plagiarism.  

 The submissions should not infringe the copyright or any other right of a third party, if so, 

the journal disclaims any responsibility for copyright violation or any other liability.  

 By submitting their work, the authors grant to CNLU Law Journal, an exclusive right to 

publish and reproduce their work in all media. Such right is to be given with the view of 

observing the doctrine of fair use under intellectual property rights subject to attribution of 

the author.  

CONTACT DETAILS 

Submissions should be mailed at editorial.clr@gmail.com.  

For any further queries, please contact: 

Dr. Ravi Sharma: +91 9955496857 (Faculty In-Charge) 

Ms. Shruti Shikha: +91 7739629087 (Student Editor) 

Mr. Shubham Jaiswal: +91 8340464708 (Student Editor) 

Editorial Board 

CNLU Law Journal 

Chanakya National Law University 

Nyaya Nagar, Mithapur, 

Patna,  

Bihar-800001. 


